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CENTRAL ELECTRICITY REGULATORY COMMISSION
NOTIFICATION
New Deihi, 11th December, 2006

" No. L-7/25(8)/2004/CERC.—In exercise of powers conferred under Section 178 of the Eleclrici.ty‘ Act 2003 (36
of 200}) and all other powers enabling in this behalf, and after previous publicaﬁo.n, the Central Elccmlety Regulatory
:Commission hereby makes the following regnlations to amend the Central Electricity Regulatory Commission (Payment
‘of Fee)Re gulations, 2004, hereinafier referred to as the principal regulations, namely :— ‘

1. ' SHORT TITLE AND COMMENCEMENT

. (1) These regulations may be called the Central Electricity Reguiatory

~ Commission (Payment of Fee) (Amendment) Regulations, 2006.

. (2)  These regulations shall come into force from the date of their publication in

- the Gazette of India.

2. AMENDMENT OF THE SCHEDULE: The Schedule, relating to fee structure of

the pfincipal regulations shall be substituted as under, namely:

SCHEDULE
FEE STRUCTURE
. Sl.No. ! Name of application Fee (in Rs.)
[ 1 Application for determination of generation tariff 25 lakh
Application for determination of transmission tariff "~ Blakh
Any other application, excluding the application for 1 lakh

grant of licence but including the application for
determination of provisional tariff

Interlocutory Application 20,000/-

| 5. Application for inspection of the judicial records 500/- per day
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F 6. Application for obtaining certified copy of the " 10/~ per page
| documents forming part of the judicial records '

K. 8. DHINGRA, Chief (Law)
[ADVT TVEV/150/2006/Exty.]
Nate : The principal regulations were published in the Gazette of India (Extraordinary) Part III, Section 4 on 22-7-2004.
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NOTIFICATION
New Dethi, 11th December, 2006

No, L~7/25(6)/2004/CERC.—In exercise of powers confe;

| rred under Section 178 of the Electricity Act, 2003 (36
of 2003),.and all other powers enabling in this behalf, and after previous publication, the Central Electngitycfteglﬂatgr;'

Cpmmi; fion hereby makes further the following amendments to the Indian Blectricity Grid Code (hercinafter referred to as
“the Grid Code™), namely ' — .

1;. j:Short titte and commencement: (1) ' These amendments may be called the
indian iEIectricity Grid Code (Second Amendment), 2006;
(2) ;Fhese amendments shall come into force on and from the date of their publication
in the d)ﬁicia! Gazette.
2 Lf-\mendment of Chapter 1 of the Grid Code: Sub-clause (i) of Clause 1.3 of
Ohaptqﬁr 1 of the Grid Code shall be substituted as undér:

%‘(iii) For the purpose of the IEGC, the generating stations of the Bhakra Beas

Management Board (BBMB) and Sardar Sarovar Project (SSP) shall be treated as

intra-State generating stations, though their transmission systems shall be a part |

of the ISTS. This is because of the fact that ohiy some of the States of Northern
Region/Western Region have a share in BBMB/SSP, and their generating units

have to be scheduled and dispatched in a very special manner (in coordination
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with the irrigational-require.ments). The scheduling and dispatch 6f the BBMB/SSP
generation shall continue to be the responsibility of the BBMB/Narmada Control
Authority (NCA), with a pr@)viso that it shall be duly coordinated with the respective

Regional Load Dispatch Centre and the beneficiaries.”

3. Amendment of Chapter 6 of the Grid Code: Para 3 of Clause 6.3 of Chapter 6

of the Grid Code shall be substituted as under:
“Simitarly, the scheduling and dispatch procedure for the generating stations of
Sardar Sarovar Project (SSP) shall be separately formulated by the Western

Regionall Load Dispatch Centre (WRLDC) in consultation with Narmada Control

Authority (NCA).”

K. S. DHINGRA, Chief (Law)
[ADVT I/IV/150/2006/Exty ]

Note: Thelndian Elect[icity‘ Grid'Code was notified in Gazette of India (Extraordinary) Part I1I, Section 4 on 17-3-2006 aﬁd
were amended by notification published in the Gazette of india (Extragrdinary) Part IT Section 4 on28-8-2006.
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NOTIFICATION
New Delhi, 7th December, 2006

#\' 0. L-7/25(6)/2004/CERC.—In exercise of powers conferred under Section 178 of the Rlectricity Act, 2003 (36
0£2003), and all other powers enabling it in this behalf, and afier previous publication, the Central Electricity Regulatory
Commission hereby makes the foltowing regulations to further amend the Central Electricity Regulatory Comnission
(Open Adcess in inter-State Transmission) Regulations, 2004 (hereinafter referred to as “the principal regulations™)
namely -

1. Short titie and commencement: (1)  These regulations may be called the
Ceptraf Electricity Regulatory Commission (Open Access in Inter-state Transmission)

(Artlwendment) Reguiations, 2006.

(2)? These regulations shalf come into force on and from the date of their
publication in the Official Gazette.

2. Amendment of Regulation 14: After Clause (iv) of Regulation 14 of the
priﬁcipa? regulations, the following shall be inserted, namely,

| “(v) Any transmission capacity available after catering to the requirements of

long-term and short-term customers, as advised by the eligible entities by 3.00

P.M. of the day preceding the day for which schedules are being prepared, may

be released for use in accordance with sub-clause (c) of clause (i) or sub-

clause (b) of clause (iii), as the case may be, of Regulation 22 of these

regulations.”

K. S. DHINGRA, Chicf (Law)
[ADVT [V 150/2006/8x1y.]

Note: Theprincipal regulations were published in the Gazette of India (Extraodinary} Part 111, Section 4 on 6-2 -?.()94,.and
weré amended by the Central Electricity Regulatory Commission (Open Access in Inter-glate Tra:nsmwsmn)
(_Fir%t Amendment) Regulations, 2005, notified in the Gazette of India (Exiraordinary) Part III, Section 4 on
2322003,
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NOTIFICATION
New Delhi, the11th December, 2006

No. L-7/25(7)/2004/CERC.—In excrcise of powers conferred under Section 178 of the Electricity Act, 2003 (36
of 2003), and all other powers chabling in this behalf, and after previous publication, the Central Electricity Regnlatory
Commission hereby makes the following regulations to amend the Centrat Electricity Regulatory Commission (Procedure
for making of application for determination of tariff, publication of the application and other related matiers) Regulations,

2004, hereinafter called the principal regulations namely .—

1. SHORT TITLE AND COMMENCEMENT

(1) These regulatons may be called the Central Electricity Regufatory
Commission (Procedure for making of application for determination of tariff,

publication of the application and other related matters) (Amendment) Regulations,

2006.
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(2j These regulations shall come into force from the date of their publication in

the Gazette of india.

- AMENDMENT OF REGULATION 3: The following proviso may be inserted after
~ clause (6) of Regulation 3 of the principal regulations, namely:
|

_ . “Provided that it shall not be necessary to publish notice of the application
? - made for approval of provisional tariff” |

K_S. DHINGRA, Chief (Law)
[ADVT LL/IV/150/2006/Exty.]

Iﬁute : i"he principal regulations were published in the Gazette of India (Extraodinary) Part ITI, Section 4 on 3-8-2004.
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